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Income Tax Appeilate Tribunal, Bangalore Benches, Bangalore

I’ No.06/Jud-(ITAT)/Bang/2026 Dated 17* July 2026
NOTICE

CONSOLIDATION OF BLACK MONEY ACT APPEALS

During the hearing of the BMA matters in the case of Mr. Martin Henry Clare Arne (BMA ITA Nos. 2-
4/Bang/2025), the Bench, at the request of the learned counsel, the President of the ITAT Bar
Association, and the learned CIT-DR, directed that all BMA appeals be clubbed together to give the
parties an opportunity to argue all jurisdictional issues in a cohesive manner.

Order sheet entry is as under: -

“At the time of hearing of the appeal in Black Money matters, ITA
No. 2-4/Bangalore/2025, in the case of Martin Henry Clare Arne, the
learned authorised representative, Sri V. Chandrashekhar,
Advocate, raised several jurisdictional issues concerning the
assessment, the applicability of the law, and the retrospective
operation of the relevant provisions. He further submitted that
similar matters are pending before the Bench, where jurisdictional
and procedural issues have also been raised and need to be
decided. The authorised representative also referred to the appeal
in the case of Mr, Satish P. Chandra, in which similar jurisdictional
issues were raised, including challenges to the applicability of
various provisions of the Act.

Sri V. Chandrashekhar, President of the Bar Association, suggested
that all related matters be clubbed together and heard collectively,
so that a decision may be taken after considering the submissions
of all parties on the issues involved.

Smt. Divya K., CIT-DR, also submitted that the matter may require
the assistance of the learned Additional Solicitor General of India or
special counsel to address the issues raised by the assesses.



Therefore, The Registry is directed to club all connected appeals
and list them together for joint hearing on a convenient date, stated
by the learned authorised representatives as 10 August 2026,
subject to the availability and appearance of the parties. The
matters are accordingly adjourned.”

Accordingly, considering the request of the parties, a list of 26 matters has been identified and
clubbed together, as set out in the attached list marked as Annexure A. All these matters will be
heard by the C Bench on 10 August 2026.

By Order
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\&isist§t Registrar
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1. The Department Representative, |TAT, Bangatore
2. Bar Association, ITAT, Bangalore
3. ITAT, Website



No Year BENCH IBench [Name of Assessee
BMA 1 BANG 2026 DEPT DBC C NIKHIL RANJAN DAS
BMA 2 BANG 2026 ASSE DBC C NIKHIL RANJAN DAS
BMA 3 BANG 2026 ASSE DBC Cc NIKHIL RANJAN DAS
BMA 4 BANG 2026 ASSE DBC C NIKHIL RANJAN DAS
BMA 5 BANG 2026 ASSE DBC C NIKHIL RANJAN DAS
BMA 6 BANG 2026 ASSE DBC C NIKHIL RANJAN DAS
BMA 7 BANG 2026 ASSE DBC C NIKHIL RANJAN DAS
BMA g BANG 2026 ASSE DBC C NHCHIL RANJAN DAS
BMA 9 BANG 2026 ASSE DBC C RAMNATH GUPTA BYSANI
BMA 2 BANG 2025 ASSE DBC C MARTIN HENRY CLARE ARNI
BMA 3 BANG 2025 ASSE DBC C MARTIN HENRY CLARE ARNI
BMA 4 BANG 2025 ASSE DBC C MARTIN HENRY CLARE ARNI
BMA 7 BANG 2025 ASSE DBC C DR. KAMINI RAD
BMA 8 BANG 2025 ASSE DBC C DR. KAMINI RAO
BMA g BANG 2025 ASSE DBC C DR. A S ARVIND, REPRESENTED BY HIS LR DR. KAMINI RAO
BMA 10 BANG 2025 ASSE DBC C {OR. A S ARVIND, REPRESENTED BY HIS LR DR. KAMINI RAO
BMA 4 BANG 2024 ASSE DBC C RAMKRISHNA BHALCHANDRA BHAGWAT
BMA 5 BANG 2024 ASSE DBC C SHRI. SATISH P. CHANDRA
BMA 6 BANG 2024 ASSE DBC C DR. A S ARVIND, REPRESENTED BY HI5 LR DR. KAMINI RAO
BMA 7 BANG 2024 ASSE DBC C DR. KAMINI RAQ
BMA 8 BANG 2024 ASSE DBC C K.5.NAGARAJ
BMA 9 BANG 2024 ASSE DBC C K.S.RAVI
BMA 10 BANG 2024 ASSE bBC C K. S MAYURNATH
BMA 11 BANG 2024 ASSE DBC C K.S.SHIAKUMAR
BMA 12 BANG 2024 ASSE DBC C VINAYAK K.5
BMA 13 BANG 2024 ASSE DBC C SARASWATHI. S




